FOR

PUBLIC ANNO

\/
UNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF

M/s VR GOMMOBITIES PRIVATE LIMITED

RELEVANT PARTICULARS
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3. | Authority under which Comorate Debtor is
incorporated/ registered

Registrar of Companies, Vijayawada

1. | Name of Corporate Debtor M/s. VR Commodities Private Limited 1. | 584085 aerd B D05, 0.65.53E85 DS DOE
2. | Date of incorporation of Corporate Debtor | 26-11-2018 2. | 55\38 3érd S0k 38 26-11-2019
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principal office (if any) of
corporate debtor

4. | Corporate identity No/ Limited liability U52100AP2013PTC113509
identification No. of corporate debtor
§5. | Address of the registered office and Current Registered Office Address :

SY NO 133/7-Sri Shirdi Sai Veterinary
Colony, Hanumanthwaka,Ground Floor,
Plat No 166 Visalakshi Nagar, Govt Dairy
Farm, Visakhapatnam, Visakhapatnam
{Urban), Andhra Pradesh, india,530040.
Old Registered Office Address : 9-30-4.
Balaji Nagar, Siripuram, Visakhapatnam,
Andhra Pradesh- 530003

Books of Accounts of the corporate debtor
maintained at: 6-3-652/K/16/4, IV Fioor,
Kautilya Complex, Somajiguda, Hyderabad,
Nampally, Telangana, India- 500082.
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resolution process

6. | Insolvency commencement date in 25/08/2025 (Copy of order dated
respect of Corporate Debtor 25/08/2025 made ready and received
on 26/08/2025)
7. | Estimated date of closure of insolvency 21-02-2026

)

. | 8arer SomySo @FRSH DSrdm | 21-02-2026
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8. | Name and registration number of the
insolvency professional acting as interim
resolution professional

CA Immaneni Chaitanya Kiran
IBB! Reg No:
1BBI/IPA-002/1P-N01257/2023-24/14280
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19. | Address and e-mail of the interim
resolution professional, as registered
with the Board

#40-26-22, Mohiddin Street,

Ch Opp BSNL Teleph
Exchange, MG Road, Vijayawada,

NTR District, Andhra Pradesh - 520010.
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10} Address and e-mail to be used for
correspondence with the interim
resolution professional

#40-26-22, Mohiddin Street,
Chandramoulipuram, Opp BSNL Telephone
Exchange, MG Road, Vijayawada,

NTR District, Andhra Pradesh - 520010.
cirp.vrcommodities2025@gmail.com
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11 Last date for submission of claims

08-03-2025

12] Classes of creditors, if any, under clause
{b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

No classes identified as yet
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13| Names of Insolvency Professionals
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

No classes identified as yet
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141 Relevant Forms and
Details of authorized rep

Weblink:

are available at:

https://ibbi.gov.i
No classes identified as yet.
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25/08/2025 (Copy of the order dated

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Mis VR

Commodities Private Limited on
ready and received on 26/08/2025).

The creditors of M/s VR Commodities Private Limited are hereby called upon to submit their
claims with proof on or before 09/09/2025 to the interim resolution professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their daims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class,as listed against entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry
No.13 to act as authorized representative of the class [specify class] in Form CA. —This para is
not applicable as no class of creditors has been identified yet.
Submission of false or misleading proofs of ciaim shall atiract penalties.
CA Immaneni Chaitanya Kiran
lmenm Resolution Professional
R Commodities Private Limited
IBBI Reg Nu IBBVIPA-OO?JIPM125712023-2024I14M
Date : 29-08-2025 l0: AA2/14280/02/300626/203886
AFA «sued by ICSI liP is valid up to 30/06/2026

Place : Vijayawada
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BLUE JET HEALTHCARE LIMITED

CIN: L99359MH196PLENT4154

Registered and Corporate Offtce: 701,702, 7 Floor, Bhumiraj Costanca,
BLUEJET Secior 1B, Sanpada, Mavi Mumbai, Thane- 450705, Maharashira, India
Wabsite: vy bluggithealllara.com

Tek:+51(022] 658971200; E-mail: compenysacretary & blueiathealthcara.com
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INFORMATION REGARDING 57" ANNUAL GENERAL MEETING
TO BE HELD THROUGH VIDEQ CONFERENCING ("VC')/ OTHER
AUDIC-VISUAL MEANS ("OAVM™.

MOTICE is hereby grven that the 577 (Fifty Seventh) Annual General Meating ("AGM") of
the members of BLUE JET HEALTHCARE LIMITED will be held on 26" September,
20:25 at 11 a.m. IST through Video Conferencing ("VC™VOthar Audic Visual Means
("OAVMT in compliance with the applicable provisions of the Companies Act 2013 ["the
Act”) read with rubes made thereunder, General Circular 08/2024 dated September 18,
2024 {in confinuation with the circulars issued earisr in this regard) issued by the Mnistry

2P/CIR2024/M133 dated Dclober 3, 2024 FSEBI Chroular”) (Colleclively refarred 1o as
“Circutars”), to fransact the businesses as set forth in the MNotice of 577 AGM of the
Company ['AGM Moatice').

Electronic Dissemination of Notice & Annual Report: In compliance with circulars,
Motceof 57° AGM along with the Annual Report for £Y 2024-2025 will b sent only through
alectronic mode 10 these members whose email addresses ane regssterad with The
Companydepositonies. For members who have not registerad thelr emad acdress, a latters
containing weblink of the Company's website from where Anmial Raport for FY 2024-25
can be dctassed.

Membars may node thal the MNohce of the 57 AGM and Annual Repart for FY 2024-2025
will alsa be avadlable on the Company's wiebsite al www blusfsthealthcare . corm, website of
the stock exchanges i.e, BSE Lid ('BSE’) al www.bsaindia.com and Mational Stock
Exchange of India Lid. ['NSE") at www.nseinda.com and on the website of MUFLS Intime
india Private Limited [formerly known as Link IntimeIndia Private Limited) at
WA, I, mpms, mutg.com

Manner of participation in AGM and casting of votes through e-voting:

Members can attend and paricipate in AGM through YOADAMM facility cnby and will have
an opposunity to cast their vote remoiely on businesses as may be set forthin the notice of
AGM through remote e-voting and e-voling system. Detailed procedure for attanding the
AGM virtually and remote e-voling’ e-voling at AGM will be proviced in the AGM Notice,
Members whose e-mail |D's are not registerad, may refer the procedure that will be
pravided in the AGM Notice for procuring User ID and password and registrabion of e-mail
ID'star E-voling

Dividend: The Board of Directors al ils mesting held on 147 May, 2025 have
recommencded a Final Dividend of e, 1.20/ (@ 60%) per Equity Share having face valus
of Rs. 2/- aach fully paid-up forthe financial year 2024- 25. Tha record data for detamining
enfitemant of members to the final dividend for FY 2024-25 is fixed as Friday, 197
Sepiember, 2025, The final Dividend, i approved by the Members at the 57 AGM. will be
paid electronically to the Members whose Bank Account detads are avaitabde, In case of
Members whe have nol furnishedfupdated their Bank Account delails or i the Company is
unable ta pay dividend directly in hisfher Bank Account directly through electronic means,
the Comgany shall dispatch the dividend warmants'drafts/chaques to such meambar|s] by
post. Members are requested to kindly update their bank details as per instnuctions
oullinedinihe AGM Noice to receive the elecironic credit of their dividend entitlernent,

Tax on Dividend: Pursuant to Finance Act 2020, dvidend income is taxable in the hands
of Mambers with eflect from 17 April, 2020 and the Company is required to deduct tax &t
source from the dividend paid 1o Members, as applhicable. Acoordingly, the final dividend
for FY 2045-25 recommentded by Board and if approved by Mambers at 57 AGM, shaf be
paid after deducting tax at source {“TDS") in accordanca with tha provisicns of the Income
Tax Acd, 1961. In order to enable the Company 1o detarmine the appropriale fax rates as
apphicable. Members are requested toreter fo the AGM Notice (which also will be available
an the Company's website hitps:/blusjethesthcare com') 1o avail the benefit of non-
deduchiontower deduction of TDS kindly submit the required documents by email lo
k. hefndask & in.mpms.muln.com on or before 19 September, 2025, Or, The forms/
documents (duly complated and signed) for claiming tax exemplion are required 1o ba
uploaded on the wi hilcsweb.in.mems.mufg.comformsrag/submission-of-form-15g-
15h.html onor before 19° September, 2025,
Mambers are reguested 1o update thelr details such as fax residential stalus, Pamanant
Account Mumber (PAMN}. email address and bank details, mobile number.and other details
with the rafevant Depositones through their Depository Padicipants.
For Blue Jet Healthcare Limited
D/
Sweta Poddar
Company Secretary & Compliance Officer

Date: August 28, 2025
Place: Navi Mumbai

of Corporate Atlairs ("MCA Clreular®), and SEBI Circular No, SEBIHOICFD/ICFD-Pal-| |

Share prices Jio Financial to aggressively
orow market share, says MD

of firms hit
by tariffs fall

PRESS TRUST OF INDIA
New Delhi, August 28

TEXTILE, SHRIMP, LEATHER
and gems & jewellery stocks
declined on Thursday as the
steep 50% tariff on Indian
goodsenteringthe US cameinto
effect.

Shares of Kitex Garments
tanked 5%, Pearl Global Indus-
tries edged lower by 2.94%,
Siyaram Silk Mills dropped
2.56% and Raymond Lifestyle
fell by 2.37%. Alok Industries
dipped 1.59%, Rupa & Com-
panyfell 1.43%,Welspun Living
declined 1.09%, and Trident
dropped 1.01% on the BSE.

Shares of shrimp exporters
Apex Frozen Foods tanked
5.36%, Waterbase fell 3.38%
and Avanti Feeds skidded
0.82%.

“The steep 50% US tariffs
willhit India's textiles & apparel,
gems & jewellery, marine
(shrimp),leather & footwear, the
hardest, given their heavy
reliance on the US market,” Sid-
dhartha Khemka, head of
research —wealth management

at Motilal Oswal Financial Ser-
vices, said.

Amongleatherand footwear
stocks, Khadim India declined

1.95%, Relaxo Footwears
dropped 1.84%, Mayur
Uniquoters fell 0.83%, Super-
house edged lower by 0.56%
and Mirza International
dropped 0.50%.

The tariffs which came into
effect from August 27 would
affect exports worth more than
$48 billion.

Among gems and jewellery
stocks, BlueStone Jewellery and
Lifestyle dropped 3.51% and
Sky Gold And Diamonds fell
3.23%.

Bond yield falls most in 2 weeks

THEYIELD ON 10-yearbench-
mark bond fell 7 bpsto 6.53%
on Thursday, the biggest fallin
two weeks. The fall in yields is
majorly due to increased buy-
ing as traders found the levels
attractive.

some speculation on RBI inter-
vention helped forarebound,”
said a dealer at state-owned
bank.

The governments bonds
havebeen under pressure since
the last monetry policy meet

MAMATA

MACHINERY
VALUE FOR TRUST

MAMATA MACHINERY LIMITED

(formerly known as Mamata Machinery Private Limited)

CIN : LZ29Z258GJ1979PLCO0D3363
Regd. Office : Survey No. 423/P, Sarkhe|-Bavla Road,
Moraiya, Sanand, Ahmedabad - 382213, Gujaral
Phone : 02717630800 || Website ; www.mamata.com

NOTICE OF 46TH ANNUAL GENERAL

MEETING, RECORD DATE FOR DIVIDEND
AND E-VOTING INFORMATION

MOTICE is hereby given thal the 486th Annual General Meaeting
("AGM") of the Members of Mamata Machinery Limited will be
held on Friday, September 18, 2025 at 11:00 a.m. (IST) through
Video-conferance ("VC")/ Other Audio Visual means ("OAVM ")
to lransact the businesses, as sel oul in the Nolice convening
AGM. The Company has dispatched the Annual Report for the
financial year 2024-25 along with the Notice convening AGM,
thraugh electronic moda lo the Members whose e-mail addresses
are registerad with the Company and [/ or Depositories in
accordance with the Circulars issued by the Ministry of Corporate
Affairs and Securities Exchange Board of india from time to tima,
The Annual Report along the Notice of the 46th AGM is also
available on the wehsite of the Company al www.mamala.com
and on the website of National Securities Depository Limited
("NSDL") at www.avoting.nsdl.com.

Further, as per Regulation 36(1)(b) of the SEBI {Listing Obligations
and Disclosure Requiremeants) Regulations, 2015, ("SEBI Listing
Regulations™), as amended, the wablink, including the exact path,
whera completa details of the Annual Report are availabla is being
sent through letters to those Members who have not registered
their e-mail addresses with the Company or any Deposilory or
Registrar and Share Transfer Agent (RTA) of the Company

RECORD DATE FOR THE PURPOSE OF DIVIDEND ENTITLEMENT:
The Company has fixed Friday, Seplember 12, 2025 as "Record
Date" for determining entitlement of Members for receiving
dividend (5% i.e., Rs. 0.50 per Equity Share of Rs. 10/- each) for
the financial year ended march 31, 2025, ifapproved atl the AGM,
The said dividend will be paid on or after Friday, September 19,
2025, subject to applicable TDS to the Members whose names
appear on the Company's Register of Members as on the Record
date through electronic ! other modes as may be applicable.
Please nota that the Register of Members and Share Transfer Book
of the Company will remain closed from Wednesday, September
10, 2025 to Friday, September 12, 2025 (both days inclusive).
The Company has appointed Mr. Nikunj M. Raval (FCS No. 4730)
and falling him; Mr. Pradip G. Mistry (FCS No, 5968) of M/s, Rawval
Mistry & Associates, Praclicing Company Secrelaries, as the
scrutinizer to scrutinize the remote e-voiting process, in a fair
and transparent manner.

REMOTE E-VOTING AND E-VOTING DURING AGM:

Pursuant to the provisions of Section 108 of the Companies Act,
2013 and Rule 20 of the Companies (Management and
Administration) Rules. 2014, as amended and Regulation 44 of
the SEBI Listing Regulations, the Members are provided with the
facility to cast their votes on all resolutionz as set forth in the
Motice convening the AGM using electronic voting system
("Remote e-voling") provided by NSDL. The voling righis of the
Members shall be in proportion to the equity shares held by them
in the paid-up equity share capital of the Company as on Friday,
September 12, 2025 ("cut-off date")

The remaote e-voting period commences on Monday, September
15, 2025 at 10:00a.m. {I5T) and shall end on Thursday, September
18, 2025 at 05:00 p.m. (I5T). During this pericd Members may
cast their vote electronically. The remote e-voting module shall
be disabled by NSDL thereafter. Those members who shall be
present at the AGM through VC / OAVM facility and had not cast
their voles on the resolutions through remote e-voling and
otherwise not barred from doing so, shall be eligible to vote
through e-voting system during the AGM.

Any person, who acquires share of the Company and becomes a
shareholder of the Company after the Notice has been sent
electronically, and holds shares as on the cut-off date; may obtain
the login 1D and password by sending a reguest {o
evolting@nsdl.co.in. However, il he/ she is already registered with
NSDL for remote e-voting, then he / she can use thair existing
User |D and password for casting volas.

In case of any queries, you may refer the Freguently Asked
Quastions (FACS) for Shareholders and e=voling user manual for
Shareholders available at the download section of
www.evoting.nsdl.com or call on. ; 022 - 4886 v000 or send a
reques! to Ms. Pallavi Mhatre at evoting@nsdl. com.

Details of the AGM are available on the website of the Company
al www.mamata.com, NSDL at www.evoling. nsdl.com, BSE
Limited al www. bseindia.com and NSE India Limited ai
www.nseindia.com

For, Mamata Machinery Limited
gd/- Madhuri Sharma

Company Sacralary & Compliance Officar

Flace : Ahmedabad
Date ! August 29, 2025

“Short covering alongwith  held on August 6. FE BUREAU

NBCC (INDIA) LIMITED

(A Govarmimenl of India Enlerprise)
=y {CIN: L74899DL1960GOI003335)
Registered Office: NBCC Bhawan, Lodhi Road, Mew Delhi-110003
Tel: 011-24367314-17, 43591555 (EPABX) Fax: 91-11-243668085
Emall: co.sectt@ nbccindia.com, Website: www.nbecindiain

NBCC's 65th Annual General Meeting and E-voting Information

Motice is hereby given that the NBCC's 65th Annual General Meeting
(AGM) of the members would be held on Wednesday, September 24,
2025 at 12:00 Noon (I1ST) through Video Conferencing (*VC") / Other
Audio Visual Means (“"OAVM"), in compliance with the applicable
provisions of the Companias Act, 2013 and Rules made theraunder read
with MCA's circular dated September 19, 2024 to transact the businesses
as set outin the notice of AGM

Further, pursuant to the SEBI circular dated October 03, 2024, Notice of
AGM along with Annual Report 2024-25 would be sent only through
electronic mode to those members whose e-mail addresses are
registered with Depositones/Hegistrar & Share Transfer Agent (RTA). The
MNotice of AGM would also be available on the Company's websie at
www.nbeccindia.in and the website of the stock exchanges at
www.bseindia.com, www.nseindia.com.

The Company is pleased to provide e-voting facility through MNational
securities Depository Limited (NSDL) to-all the eligible shareholders i.e.
whose names appear on the eut-off Date i.e. Wednesday, September
17, 2025 as bensaficial owners in the records of NSDL and CDSL in respeact
of dematerialized shares and whose names appear as Members in the
Register of Members of the Company in case of physical shares.

The voting period shall begin on Sunday, September 21, 2025 (from
9:00 a.m.) and end on Tuesday, September 23, 2025 {up to 5:00 p.m.).
Members holding shares in physical or who have not registerad thelr
emails with the Depositones/RTA may cast thair votes through remaote
e-voting or through the e-voting system during the AGM. Members are
requested to reter to the AGM MNotice for detailed e-voting instructions.

Members who want to register or update their e-mail addresses are
requested to register/update the same with their Depository
Participant/HTA to receive all the communications electronicalky.

The Board of Directors has proposed a final dividend of Rs. 0.14/- (14%)
per fully paid-up equity share with a face value of Rs, 1/- each for the
financial year ended March 31, 2025, The record date for the final dividend
is Friday, August 29, 2025. If approved at the upcoming AGM. the
dividend will be paid within 20 days of its declaration.

The dividend will be distributed electronically. Members seeking direct
credit (NACH) of the dividend to their bank account or wishing o update
their address, bank account details, email address, or nominalions are
advised to submit their reguests as describad below,

+ For shares held in electronic form - to their respective Depository
Participant;

» Forshares held in physicalform — tothe Registrar & Transfer Agents
("ATA") 1.e. Alankit Assignments Limited, 4E/2, Alankit House,
Jhandewalan Extension, New Delhi-110055, Tel: 011-42541234,
Emall: rta@alankit.com, in prescribed form ISR-1 and other
relevant forms aveilable at the Company's website i.e. https:/f
www.nbcecindia.inf‘webEnglish/investorServiceRequest

The Investor's Education and Protéction Fund Authorily (IEPFA) and the
Ministry of Corporate Affairs (MCA), in a notice dated July 16, 2025, have
asked companies to initiate a 100-day campaign titled “Saksham
Niveshak” to create awareness among sharaholders to update their KYC
& other details and claim any unpaid or unclaimed dividends before thay
gettransferred to the Investor Education and Protection Fund {IEPF).

Members are advised to update their PAN, nomination details, contact
information (including postal address and mobile number), bank account
details, and specimen signature with either the Company or its Registrar &
Transfer Agent, Alankit Assignments Limited. Additionally, shareholders
holding shares in physical form should note that, as per SEBI circular
dated June 23, 2025, effective April 1, 2024, dividends will be paid only
through electronic means and only after submitting or updating the
necessary information with the Company's HTA.

Further, the Income Tax Act, 1961 (“the IT Act'), as amended by the
Finance Act, 2020, mandates that dividends paid or distributed after Aprl
01, 2020, shall ba taxable in the hands of Shareholders. Therefore, the
Company is required to deduct tax at source (TDS) at the time of payment
of the dividand.

To claim exemption from deduction of tax at source, including deduction at
concessional rates, shareholders are required to submit the requisite
documents as prescnbad under the Income Tax Act, 1961, and as
only, on or before Tuesday, September E'E, 2025. No communication on
tax determination’ deduction shall be entertained after September 08,
2025,

Members interested to be speaker shareholders at the AGM may send
guestions or register themselves as a speaker shareholder by sending a
request from their registered email address mentioning their
namea, DP 1D and Client 1DMclio number and mobile number to
investoragm@nbecindia.com, not later than 5:00 p.m., Wednesday,
September 17, 2025. The Company reserves the right to limit the number
of shareholder speakers asking questions, depending on the time
available atthe AGM.

As perthe SEBI [LODR) Regulations, 2015, securities of listed companies
can only be transferred in demat form. Accordingly, Members are advised

to dematerialize the shares held in physical form.
For NBCC (India) Limited
Sdi-

Deepli Gambhir
Company Secretary & Compliance Officer
F-4984

Date: August 29, 2025
Place: New Delhi

FE BUREAU
Mumbai, August 28

JIOFINANCIALSERVICES aims
tobealeading, full-stack finan-
cial servicesinstitutionwith sig-
nificant market share, Hitesh
Sethia, managing director and
CEO, said at the annual general
meeting on Thursday.

“The company is in a strate-
gic build-out phase at the
momentwithdiversebusinesses
which are eitherbeing scaled up
ornewlyincubated,”he said.

Sethia said the steady
increase in income from busi-
ness operations is a key moni-
torable.Thisincreased toaround
40% of consolidated total net
incomein Q1FY26,fromnearly

KV KAMATH,

CHAIRMAN, JIO FINANCIAL SERVICES

FY25 was a pivotal year... We

scaled our existing businesses
and successfully opera-
tionalised new ventures

129% in the year-ago period.
“FY25 was a pivotal year for
our company. During this
period, we scaled our existing
businesses, successfully opera-
tionalised newventures,secured
keyregulatoryapprovalsfornew
businesses to come, and imple-
mented a sophisticated data
intelligence engine, which will

form the backbone of our per-
sonalised and intelligent finan-
cial services offerings for cus-
tomers,” chairman KV Kamath
saidatthe AGM.

The Jio Finance App saw an
average of 8.1 million monthly
active usersin Q1 acrossall dig-
ital properties, Sethia said. The
app saw a rise in user engage-

ment with JioBlackRock’s
mutual funds productsand fea-
tures such as tax filing.

The payments bankwill also
launch a new product, called
Savings Pro, which will bring to
customers India's first savings
account that auto-invests idle
cashin overnight mutual funds
forbetterreturns.

He also said the company
remains on track for laying the
groundwork for the wealth
managementand broking enti-
ties of the JV with BlackRock;
and expect them to commence
operations over the coming
quarters. On capital raising,
Sethia said the promoters have
agreed to commit additional
capital of 15,825 crore.

India’s priority is building strong
fisheries & aquaculture value chains

Y s

-_

B ABHILAKSH LIKHI

INDIA IS THE second-largest
fish-producing country in
the world. It is also the sec-
ond-largest nation globally in
aquaculture production. The
country has witnessed a
103% increase in national
fish production since 2013-

14, reaching a record 195
| lakh tonnes in 2024-25.

Seafood exports have dou-
bled to 60,523 crore. The
fisheries and aquaculture
sector is therefore contribut-
ing to the economic growth
of the country with a sus-
tained annual average
growth rate of over 8%. This
has been made possible
through cumulative invest-
ments of ¥38,572 crore over
the last ten years for infra-
structure development, tech-
nology infusion, and promo-
tion of sustainable practices.

To carry this momentum
forward,  strengthening
end-to-end fisheries and
aquaculture value chains is
of paramount importance.
Approximately three crore
fishers and fish farmers are
associated with these value
chains in the inland and
marine ecosystems of the

country.

Experts have emphasised
the need to digitally for-
malise the last-mile presence
of these stakeholders. The
Government of India has
recently set up the first-ever
National Fisheries Digital
Portal (NFDP), which is cur-
rently facilitating a national
registry of fishers and fish
farmers. It is also enabling
access to affordable institu-
tional credit, incentives for
fish crop insurance, and per-
formance grants for the cre-
ation of value chain efficien-
cies in aquaculture micro-
enterprises. Another key
intervention in this regard is
the strengthening of business
planning for collectives such
as fisheries cooperatives.

Experts also contend that
value chains should be
regionally distributed and
diversified across fish
species to promote best
aquaculture practices. The
objective is to enhance
seafood exports into new
global markets in terms of
food safety and sustainable
compliance. The recent
Comprehensive Economic
and Trade Agreement (CETA)
with the UK is one such
example. This will benefit
the fisheries sector, especial-
ly in coastal states, as it pro-
vides greater access to the
UK’s $5.4 billion marine
import market.

In this context, the
Government of India has
designated 34 fisheries and

CO

aquaculture production and
processing clusters across
the country for end-to-end
value chain solutions. Each
cluster focuses on species
such as tuna, shrimp, pearl
spot, murrel, pangasius,
tilapia, trout, ornamental
fish, pearl, and seaweed. A
feasibility gap study of pre-
production, production, and
post-harvest segments of the
value chains for the identi-
fied species is currently
underway. Infrastructure
gaps will be addressed
through targeted invest-
ments by NABARD as well as
private entrepreneurs to
improve price realisation,
increase incomes, and enable
value-added exports.
Similarly, traceability of
the identified species will be
accorded the highest priority
in these clusters.
Transparency of aqua prod-
ucts through stages such as
brood source, hatchery oper-
ations, growing techniques,
harvesting, processing, and
marketing will be supported
by requisite technologies.
Critical to building effi-
cient value chains through a
cluster approach is deepen-
ing inclusivity in sectoral
growth by supporting viable
best practices. The
Government of India, in
cooperation with state gov-
ernments and  Union
Territories, has been encour-
aging such best practices in
fisheries as well. One exam-
ple is woman entrepreneur
Anita  Muthuvel from
Puducherry, who founded
AuroFish with support from

the World Bank-funded
Ocean Partnership Project.
The objective was to moti-
vate fishers to source fish
responsibly and ensure that
the catch reaches consumers
in hygienic conditions. She
set up a fish processing plant
in partnership with a coop-
erative of 20 fishers (owning
fishing vessels), followed by
intensive training in post-
harvest handling of the com-
mercially important tuna.
Over the years, AuroFish has
expanded to supplying fresh
as well as ready-to-cook fish
products in both export and
domestic markets. An annual
turnover of I10 lakh has led
to the creation of approxi-
mately 400-500 jobs in the
value chain.

Any cluster development
programme aimed at build-
ing efficient value chains
needs to be backed by strong
Research and Development
(R&D) and extension ser-
vices. Depending on geo-
graphic proximity to the con-
cerned cluster, the existing
network of over 700 Krishi
Vigyan Kendras, driven by
the Indian Council of
Agricultural Research (ICAR),
will be deployed. Interactive
dissemination of informa-
tion on ‘packages of prac-
tices’ and field demonstra-
tions in breeding and seed
production of commercially
important inland and marine
fish species will be a priority.

(The writer is Secretary,
Department of Fisheries,
Ministry of Fisheries, Animal
Husbandry &  Dairying,
Government of India)

AARTI SURFACTANH'S LIMITED

CIN: L24100MP2018PLC067037
Registered Office.: Plot no 57, 58, 60 to 64, 62A, S-3/1, Sector-3, Sagore Village,
Pithampur Industrial Area, Dhar, Madhya Pradesh — 454775
Corp. Off.: Unit No. 202, Udyog Kshetra, 2nd Floor, Mulund Goregaon Link Road,
Mulund (West), Mumbai - 400080, Maharashtra Tel.: (022) 6781 6435,
Website: www.aarti-surfactants.com, E-mail: investors@aarti-surfactants.com

NOTICE OF 7TH ANNUAL GENERAL MEETING

NOTICE IS HEREBY GIVEN THAT the 7" Annual General Meeting ("AGM") of the
Members of Aarti Surfactants Limited ("Company") will be held on Tuesday,
September 23, 2025, at 04:00 p.m. (IST) through Video Conferencing ("VC") / Other
Audio Visual Means ("OAVM") to transact the business, as set out in the Notice convening
AGM.
The Ministry of Corporate Affairs (MCA) vide its General Circular No. 09/2024 dated
September 19, 2024 read with circulars issued earlier in this regard (collectively referred to
as 'MCA Circulars') and Securities and Exchange Board of India ("SEBI") vide its circular
no. SEBI/HO/CFD/CFD-PoD-2/P/CIR/2024/133 dated October 03, 2024, and other
circulars issued in this regard ("collectively referred to as SEBI circulars") permitted the
holding of Annual General Meeting (AGM) through Video Conferencing (VC)/ Other Audio
Visual Means (OAVM) upto September 30, 2025, without the physical presence of the
Members at a common venue. In compliance with the aforesaid circulars, the AGM of the
Company is being held through VC / OAVM facility as per the instructions mentioned in the
Notice of AGM.
1) Dispatch of Notice of AGM and Annual Report:
In line with the aforesaid MCA Circulars and SEBI Circulars, the Notice convening the
AGM along with the Annual Report for FY 2024-2025, inter-alia, including e-voting
details, will be sent by electronic mode to those Members whose e-mail addresses are
registered with the Company or the Depository Participant(s). Physical copies of the
letter providing the link of the Notice and Annual Report will be dispatched to those
Members whose e-mail addresses are not registered with the Company or the
Depository Participant(s). Members may note that the Notice of the AGM along with
Annual Report will be uploaded on the website of the Company at www.aarti-
surfactants. com. The Notice can also be accessed from the websites of the Stock
Exchanges i.e. BSE Limited and National Stock Exchange of India Limited at
www.bseindia.com and www.nseindia.com respectively and on the website of NSDL
(agency for providing the Remote e-Voting facility) at www.evoting.nsdl.com.
The Company has fixed Tuesday, September 16, 2025, as the record date for
determining entitlement of Members for payment of Final Dividend for FY 2024-2025,
ifapproved by the Members in Annual General Meeting.
2) Mannerforregistering / updating email address:
Members holding shares in dematerialized mode, are requested to register / update
their e-mail address with their relevant Depositories through Depository
Participant(s). Members holding shares in Physical mode, are requested to furnish
their e-mail address with Company's Registrar and Share Transfer Agent, MUFG
Intime India Private Limited (formerly known as Link Intime India Private Limited) at
rnt.helpdesk@in.mpms.mufg.com orto Company at investors@aarti-surfactants.com.
3) Manner of casting votes through e-voting:
The Company will be providing remote e-voting facility to all the Members to cast their
votes on all resolutions set out in the Notice of the AGM. Additionally, the Company is
providing the facility of voting through e-voting system during the AGM. Detailed
procedure for e-voting and joining Virtual AGM will form part of the Notice. For this
purpose, the Company has entered into an agreement with National Securities
Depository Limited (NSDL) for facilitating voting through electronic means. Manner
for voting remotely or through e-voting at the AGM for members holding shares in
dematerialized mode, physical mode and for members who have not registered their
e-mail addresses will be provided in the Notice of AGM.
In case of any queries, with request to remote e-voting or e-voting atthe AGM, you can
address at evoting@nsdl.co.in.

By order of the Board of Directors
For Aarti Surfactants Limited

Sd/-

Priyanka Chaurasia

Company Secretary

Mumbai / August 28, 2025 ICSI M. No. A44258

PUBLIC ANNOUNCEMENT

[Under Fegulation & of the Insolvency and Bankruplcy Board of India
|Ingolvency Resolution Process for Comporate Persons) Regulations. 2018]

FOR THE ATTENTION OF THE CREDITORS OF
M/s VR COMMODITIES PRIVATE LIMITED
RELEVANT PARTICULARS
Mis, VR Commodities Privale Limiiad
26-11-2018
Regstrar of Companias. Viayawada

1. | Name of Corporate Debior

2 | Date of incorparafion of Corporate Debtor
3. | Authority under which Corporate Deblor is
|rr::!;:::||'dad.'fg'r5|:ered . B

4. | Corporate idenily Mo/ Limied liailily
identification No. of corporate debior

5. | Address of e registered office. and
principal office (i any) of

corparaie debibor

US2100AP2018PTC 113500

Curreni Registerad Office Address

5Y NO 1337-5ri Shirdi Sai Veterinary

Coleny, Hanumanitvwaks, Ground Floor

Plot Mo 166 Visalakshi Nagar, Govt Dary

Farm, Visakhapatnam, Visakhapatnam

{Urban), Andhra Pradesh, Indig 530040

Old Registared Office Address : 5304

Bafaji Magar, Sifpuram, Visakhapatnam,

findhra Pradesh- 530003

Books of Accounts of the corporale deblor

maintained at: 5-3-652KM B4, IV Floor

Kautilys Complax, Somajiguda, Hyderabad,

| Wampally, Tetangana, India- 500082
25/082025 (Copy of order daled

25/0B/2025 made ready and received

on 26/08/2025)

21-02-2026

|5 | nsolvercy commencement date in
respect of Comporsie Debior

Esbmated date of closure of insalvency

|| Fesciulion process s
13 | Name and registrabon numiber of he
insobvercy professional acting as Inferim
resciion professianal

9 | Address and e-mal of the inberim
rEsciifan prolessional, &8 egeheied
with the Board

-]

Ch immanenl Chaltanya Kiran
IBE| Reg Mo
IBBEIPA-DI2AP-KNO 1257 202 324/ 1 4280
#d0-26-22, Mohiddin Siresd,
Chandramaulipuram, Opp BSNL Telephons
Exchange, MG Road, Vijayawada,
NTR District, Andhra Pradesh - 520010
Girmim com
wd0-20-22, Mohiddin Siraed,
Chandramoulipuram, Opp BSNL Telephons
Exchange, MG Road, Vijayawida,

NTR Digbricd, Ardbira Pradesh - 520010
11| Lot date for submission of clasms

E_lg.mmndmuinzm.m

12| Classes of creditors, if any, under clause | Mo classas dentifiad & yel
ib} of sub-section (BA) of section 21
mscartaingd by he inlefm resclubon
prodessional
13| Marmed of (msohency FProlesaicnals
identihed 1o acl & Aulorized
Faprasantative of cradibors in b class
{Threa rames jor aach class)
14| Redvanl Foms and
Dwtails of authorized mprasanalivis hitpa:/libbl. gov. inenhome/downionds
are wymlaber o Mo classas dantified il :fﬂl
Mol i hemby given thal the National Company Law Tribunat his ordecsd e commencement
of & corporaln mackency resclulion process of the Ms VR Commodities Privale Limied on
250072025 (Copy of tha order 25082020 made resdy and received on 26.087202%)
Tha craditer of Mis VR Commaodities Private Limibed are heraby called upon 1o subimil Sk
clirns with proof on o bafore DRDEBT2025 1o the Inenm resslulion prolessional o the address
manfoned against ariry No. 10
Thr Anancel creditors shill submit Wair cliima wilh proal by ekcironic mamns only. ANl alfier
creditors may submi the claims with prool in parson, by post or by slecironic means
A Bnancial croditer blonging 10 A class, B lished againgt entry No, 12, shall indicada s choce of
authorized repredeniative from among the threa ingalvency prodedsionals lislod sgaesl entry
Mo 13 &0 act s authonzed representstive of the class [specify class] in Form CA, =This para is
nol spplicabls a8 no class of creditors has been identifed yet
Submesion of talse or misleading proody of claim shall aliract penaties

CA Immaneni %

Interim Resclution

VR Commodifies Private Limiied
BB Reg No: IBBUIPA-0O2/IP-NO1 257/ 2023-2024114280

AFA No: AAZNM4280102 00626203885
AFA issued by ICS! IP is valid up to 30/08/2028

10) Address and e-mal 1o be used for
cormasponcance wilh iha  Inlosm
resaiution professaonal

| No classas dantited as yl

Webkink

Date ; 29-08-2025

epaper.ﬁnan{:iaiexpra_sszmn'. .
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JAWAHARLAL NEHRU TECHNOLOGICAL UNIVERSITY

ANANTHAPUR-515 002 (A.P.) INDIA.
TENDER NOTICE
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NIT No. 3/Third Call/JNTUA/Exam.Br./Printing Stationery

Materials/2025, Date: 28.08.2025.

Tenders are invited from reputed firms for the '"Designing, Printing & Supply of
Examination Stationery Materials viz. Answer Booklets, Practical Answer Booklets,
Reinforced Covers, Graph Sheets for the Examination Branch, JNT University
Anantapur, Ananthapuramu (3rd Call). For details visit the AP e-procurement portal
https://tender.apeprocuement.gov.in or www.jntua.ac.in with Tender ID No: 840027

Sd/-REGISTRAR

SEVPSHTBY 3Oy, SarGoR  Hoes, TS e
wothertnd® 852, 8000 Bokardy HBY IS wwodorod
oo, G Qo8 éé’%& 70 S0 LHo& 90 PSo Do, (B
Dodgo wHEE 50 wEo trandE Er.5 ofe $HH0 ©wohomrod
Foth. Db SHIOIE Sifo HIDETes e doH sdsor Hir
B2 &8 m°08 &r. 10 Sew SHBOLL0 aTd &ooth. Shendsso 83"55%’0

. 3], 86 559, 1016 @S°<5o 25 d5oren Yoo Beranod &s&é:&&

D efrsmen TFEed O esLs’c‘ﬁ)s'amvdwo; S50 S are,
FBe», ¥ eHdE FFwo AR, voh HHE 6§08, 50
JoSeioren QodD 68 oaés Hooeeth BRLE) Qe B woen
Bared Sooh. b dar 'sso@rﬁé's e 6 SHJesg Deyod Vgen
BZeoso 80 3&?&‘0 8)3333:; DR, S Soidge $0aroe08 @2;5650
F063 T8 Srared oo,

203B0tS DD
[aT) By @08 wrgoEy) T w6 Ro&Er (aT)Ti) duerdS (FS
36 &858 édQSQ) E{ﬁgaés‘), 20165°0 BHTRS §ods]

3006, 9.65.5T0BHD P35 DMEE B, ANBWIBE HHPEBO SIBE
P00 DSBS

0B, D.e3B5. 5TREED PS5 0BG

26-11-2019

BR{E 6D Lo1IN - duchad

1. | °6Y0E Bers Hdo

2. | SEN0E Berd $3co 38

3. [58%88 aer6 §od aSsE\0aS/
&maé o0

4|55 aer a0,

5 Qﬁéﬁ 280 I02K/OWBE
©0HOB DBOLIEAS Joadk

5. 96‘36&5@&?6 $3r08 50750050 $0008
BYIS (IBI)sTgoa0 DOTE :

U52100AP2019PTC113509

BRE 0238 eSS ©@S : ¥ Jo. 133/7
8 g oo 3&)66 5°0Q), FddodTE, [Tok
&6, & Io. 166 Arer§Sis, #5500l g
@"5) \;’)%"a)o)é.uo dPPdE)o (@6\5) SOEHRT,
20803:°-530040.

S 02RE BOS &S : 9-30-4, ererdds,
28H)50, Da‘awe.ao SOGHEF-530003.
SF)0E awnird Tog), e PRT 18 E
dgerovniaaw : 6-3-652/K/16/4, ¢S wosdy,
Tdog 570 w8E), SR, TEoers, moéé’),
Boomn, 06057500082

25-08-2025 (86.25-08-2025 & 965 =59
26-08-20255 SASrHBD D050 ass’bo\:‘&)

21-02-2026

6. s“é‘o)'ééf B8 K Ho020500)
o G oo 86

7. | Barer 8oySo (FRRE Sodrdom
S0080%) 8

8. | 5063508 Barer HOAYS JYeodm CAa;‘.\rﬁD EESIEEY

ésémam@ baror ddeve G0¥), | IBBI Reg No:

355 500053 SBFBE Sowds. IBBI/IPA-002/IP-N01257/2023-24/14280

9. | 9°G8° SIrBS H5 o Hoggods | #40-26-22, J00wrgS RE, FoESTEHSo,
Barer $Bir 8 dYsarw FBooE), BSNLBOGFS J8)08 2&80m, 350.2.6°6,
DEOTEr So0asw @BowE 28 | Dachird, 05.8.66. 2a7, GoEHBT-520010
cimmaneni@outlook.com

#40-26-22, 3nWQS RIS, So ST o,
BSNLBOFS J8)08 280, 350.2.6°6,
DBODTE, I8.8.66. e, BoGHBI-520010
cirp.vrcommodities2025@gmail.com
09-09-2025

Bdo St DD HYoSRESS

10.| S0¢5go88 Barer HBaY S AYeood
88 HSETENL T GIRrhoTRE
DEOTET S8 R-B000S &

1. [ Sowsy) Trpen 568 wpd 806

12| Bo¢8godsE barer DoAY Y00 B
QTBoBDRS DES 215° JIF DES
(63) BooE), 0D (D) 20T de
SBoog), 5888

13.[ 287§, 06" avnrdo @Y, vb8)E
@é’ﬁ&’d}wﬁ‘ 5360"6@@ éoégoéci darer
Dieoeom HR0BAS TS

(@598, SHS St D)

14. (Q) $02088 FES00e0 o8N
@éé.)é B0 JBES0e0
mjgéo(‘o Bk
& (B80S T BOCHEWRNIH IHST WG 2.68.53r4E7 (RIS ONBE Boo¥, 5“53365
Barer 9036 B (FEoDots 25208-2025% (36.25-08-2025 T8 wgE HI
26-08-2025% SrEEb $00k HEdoTh) TAIE S0d & BanghE T G Edgen wbBvTE:.
Qo B0.10, S BODS DTS $¢ ROBOKL duergasS FIISEH 86. 09-09-20253
B es'T HewrPHos® S5 300059 oo Bohsebsem D386 D.eb.EIrEET PIE
ONBE BoLrgo S EtowHa)%.
PTACHS FAErE) T Jowsno JOERE IFHo Te SrEd GherHed® Tpeo
3B, as8 FoLr6y wollr dgchom BT SFrer TT BT OIS IFTHoS®
2P FonSowd Tpeo BRF BN,
do& Io. 126t SArBILM w8 S618E BodS ¥ 6 wemd T VH%F BB
do& Jo. 13&° es::a:-aes B0t Barw AYPoo HEY T0 APLLFEINT BOHEIT
&0 - CA (D& S558R) SE(8S*D ©EES HAAG™ é@éa‘bm Qe BOChHEES,
20T E0 SEKE HF0 K8oWRES80BS ST 9o,
éo?)‘jé) Jdrarso o &momd FEgioes Trped Bm‘ézﬁ‘ 283rTren JHotintol.
0/- CARSTID BEXEEH
208B0& bzwg:xs RIS
6) D.e8. §3r68S IS ONBE
IBBI Reg No: IBBI/IPA-002/IP-N01257/2023-2024/14280
AFA No: AA2/14280/02/300626/203886
ICSI 1P o625 AFA Begarés 30-06-2026 5550

SR &0 SSKS I HYoBWETE

35 90§ :
https /libbi.gov.in/en/home/downloads
BB SSKH IO HBoBWESSH

8&. :29-08-2025
B0 : JuhE

VO @
20338015 gsam

(Barer 5B BTerE’E o5 B8 (BSFSY) OPensHS (IS $5 STYTE HET))
61&)06015“)) 6?&)?53015(\) 2016 &) B?’ové‘qﬁ 6 (80c)
B25). 800 @58 508 (R DDD6 | B&rS 528

DOoV0PE DTN
8800 @68) 6T (RS ONBE
27.03.2003

1. | 6286 Gealiidrs Do

2. | &P ealiies @) 9dso 8o

3. [ o0 Goeali$Erd @hs*80 (8o DS/
STt BHolod Eoddo BRPE- dwobars

4. | 8B Soealritrd @) SERBE 1980 [CIN: U17111AP2003PTC040726

$005/0DBE ©cHdOd B0 Soab

5. | SEUDE toralties By 53708 STao (68, 50. 1608, Y (oo,

£B0 (S STFOAHO (DBT°) DOTE [e90((HES, BoBse-522414.

6. [ o608 SmE8 Somogod &arer [06.08.2025

58359,

(oS 86
7 |6 Boyto BB wwhdD wosw|02.02.2026 Rwebd wBrr.. 06.08.2025
30 (&S0 B Lo& 180 Saren)

g | BSow0sHS Sogdo é)qi?goééom 248 odn

B55e008 ée)e?.ooaocﬁa)é aarer D ! . g
o0 S30h o IBBI/IPA-001/IP-P00699/2017-2018/11226

o | 558 Sartsabs Hi0ss

9-725, H8H Fer, £.00.5°0D, T°5.98. 8,
é@&eoa)oéazé éo"t&éo DTS }_wéc"a}"E—SOO 008, Beorres.

Hobckn @-Soond chillalerajesh@yahoo.co.in

10. | 5088 om0l Boyios” &85 |9-725, Hay e, L.t sod, T6.26.60,
(HE5ETresH GIDBPACDHEEH DETEF | TrtoearE-500 008, Boorre.

£BED B-Foows kbe.cirp@gmail.com

.| oearen Tepen Sotoed D56 86 11.09.2025

Brorde $5KHw, D3, HEOSE &0‘2}60 Not Applicable

$)85000653% 08 Troe BOWID, DES 21 @),
$5-288 (6) G & =5 @) 808

13. [ 206° Smrrdo T8 ©bE @éﬁ)&m" Not Applicable
000 Barer Jyevent HOODS 006)
(8 B5K8 E6% St )

14, | Bo@068 FFoeen $BSH e»éée)e‘é (8200 [ \Website

ST B wotherend® aTHow : https://www.ibbi.gov.in/home/downloads

2% (@8) $0.2/7/D0%5e6/2025 & 3& ©gb 861 HG)EHo @68) S6]) RIS dNBE
SENO6 oS DeengdS @*’?\)5.6) (@Bofomred FHIS Ko o (BariS ©osd
308 580Dk S adwBon.

D5 8go @3155.\) 508 (RIG dNBE Denrrdon 88 henSEhsm dod Ho. 108
DB o8 DETETIT '5)6‘&501 20805 Baméﬁﬁ Er556% 11.09.20258 St @ossH
B00B 0 TEre e Trpen Dokt EEEHKE.

0% Bratrden E5H FowHod JOFIE SrTre wTe EPEDH HerHs® SO, 288
Sreocrdes &8rgorr, 335:\) oo Q®Ls=ﬁ)§ cf)m::“@ RO SerH8 FanSHes KEBOBHE).
Do o. 12 & 5ore P R 08 Bwwd, 8o b & S5K08
(B858Q a?&éo&) @éée)é (B8 555@’60;‘55"3@. Qo@ éo 13 & QBT ePdee BoHaBS
é»rﬁ)lfo Barer Yo Hod B3 JoHED drdomed.

EQDS) g EHpeo oo SHpeed a&o?ﬁ BrerHeodo :oé)a\:o 2305PTRen DHoBETOD.

%o/~

od@h OF8

20005 OGS (DRSS
IBBI/IPA-001/IP-P00699/2017-2018/11226
8o (@16) 5°08) (2565 dWBE

86 : 29.08.2025
($8%0 : Trsoers

[ B | [ ] —+



